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Annexure-III 

Photo Gallery: Kanha Gaushala, Block   Kadaura, DistrictJalaun (UP).  

 

 

Photo1: Main Gate of the Gaushala at Kadaura  Photo2: Animals inside shelter with ventilation  

 

Photo3: Fodder at Kanha Gaushala Kadaura 

Photo3: Joint Committeeat KadauraGaushal 

Photo5: Shaded Mangering area of KanhaGaushala Photo6: Bio -Composting and vermi Composting 

area 
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Photo Gallery: Temporary Nirasrit Gauvansh Ashray Sthal, Village, Pandaura, 
Jalaun, (UP ) 

Photo1: Temporary Gaushala at Pandora with Farmers Photo2: Shelter fallen down at Gaushala  

 
Photo3: Cattle Feeding stalls  

 
Photo3:  Temporary Outer boundaries  

Photo5: Another Feeding stall for animals Photo 6:  Shattered Gaushala used few months in a 

year 
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Photo Gallery: Temporary NirasritGauvanshAshray Sthal, Village, Chatela, Jalaun, 

UP  

 
Photo1: Temporary Gaushala at Chatela Photo2: Shelter construction in progress  

 
Photo3: Shelter construction in progress 

 
Photo3: Shelter construction in progress 

 
Photo5: Shelter construction in progress Photo 6: Shelter construction in progress 
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Photo Gallery: Kanha Gaushala, Sarsokhi, District Jalaun (UP). 

 
Photo1: Gaushala Sarsokhi Storage Godown Photo2: Wheat straw storage godown 

 
Photo3: Shaded mangering area  

 
Photo3: Joint Committee at Kanha Gaushala  

 
Photo5: Cow Dung wood making machine  

Photo 6:  Water Turf for Animals  
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Photo Gallery: Kanha Gaushala, Pratapura Road, District Jalaun (UP). 

 
Photo1: Board at Kanha Gaushala entrance  

Photo2: Water turf for animals  

 
Photo: Covered shade for animals  

Photo3:  Water logging issues at Gaushala  

 
Photo5:  Newly constructed  Biogas plant  

Photo 6:  Covered Animal shade  
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Photo Gallery: Temporary NirasritGauvanshAshray Sthal, Village, 
ChiriyaSalempur, Jalaun, UP  

 
Photo1: Temporary Gaushala Entrance Gate  

 
Photo2: Empty covered shelter  

 
Photo3: Animal feeding stalls  

 
Photo3: Another Animal feeding stall  

 
Photo5:  Temporary boundaries of Gaushala  

 
Photo 6: Joint Committee at Gaushala  
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PhotoGallery:Temporary Nirasrit GauvanshAshray Sthal, Village, Kailor, 

Madhavgarh, Jalaun, UP 

 
Photo1: Temporary Gaushala at Kailo 

 
Photo2: Congested gaushala with water logging 

issue  

 
Photo3: Water turf for animals  

 
Photo3: Water logging issue  

 
Photo5: Water logging issues  

 
Photo 6: Joint Committee at inspection 
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Photo Gallery: Kanha Gaushala Rampura, District Jalaun (UP). 

 
Photo1: Entrance gate at Kanha Gaushala  

 
Photo2: Animals roaming in the Gaushala  

 
Photo3: Clean water turf for animals 

 
Photo3:  Animals in open shade  

 

 
Photo5: Availability of Cattle Feed in Godown 

 
Photo 6: Water logging issue advice to improve it  
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Photo Gallery: Kanha Gaushala Chamari, District Jalaun (UP). 

 
Photo1: Gaushala board at entrance  

 
Photo2: Animals in covered shelter  

 
Photo3: Due to heavy rain and kacchha floor water 

logging issue  

 
Photo3: Clean water turf for animals  

 

 
Photo5: Newly constructed biogas plant yet to be 

functional  

 
Photo 6:  Covered Boundaries of the gaushala  
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Item No.2        (Court No. 2)  
  
 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH 

 
(By Video Conferencing) 

 
 

Original Application No. 394/2022 
 

 
Pushpendra Kumar       Applicant 
 

 
Versus 

 
 

Block Development Officer, Kadaura & Ors.          Respondents 
 
 
 
Date of hearing: 27.05.2022 
 
 

         CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
      HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

 
Applicant :  Mr. Ranjan Kumar Rai Advocate.   
 

ORDER 

1. The applicant has filed the present application under Section 18(1) 

read with Sections 14, 15, 16 and 17 of the National Green Tribunal Act, 

2010 seeking the following reliefs: 

“a. Direct the respondent to implement the CPCB guidelines 
for the environmental management of Gaushala/ dairy farms 
issued in July, 2020 and Manual on Management of Gaushalas 
by ICAR New Delhi vide dated 03rd May 2016 in all Government 
Gaushalas running in district Jalaun managed by EO, Nagar 
Panchayats/ Nagar Palaika in urban area and by Block 
Development Officer at village level. 

 
b. Direct the respondent to implement the basic essential facilities 
like concrete floor, adequate shelter environment friendly nutrious 
diet, space as per BIS standard, regular treatment, regular 
cleaning of cow dung to avoid the environmental pollution failing 
to which environmental compensation to be imposed on these 
government Gaushalas to save the environment. 

 
c. Direct the respondent to maintain the quality and dosage of 
feed/forage/supplements in order to reduce enteric methane 
/harmful. 
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d. Direct the respondent to implement the complete ban o the 
illegal slaughter houses and slaughtering of animals in meat 
shops running in District Jalaun. 
e. Direct the respondents to ban and impose of environmental 
compensation on the licensed slaughter houses for not following 
the SWM Rules, 2016 environmental norms, CPCB Guidelines for 
slaughter houses published in 2017 as characterization waste 
management practices and best available pollution control 
technologies in slaughter houses along with other environment 
norms passed by this Hon’ble Tribunal in O.A. No.339 of 2013 
(Krishnkant Singh Hoon & Anr. Vs. Union of India & Ors.) dated 
23.12.2014, wherein a complete ban was imposed on the 
slaughter of animals is illegal slaughter houses and meat shops 
was imposed by this Hon’ble Tribunal.  
f. To appoint oversight committee, Lucknow headed by Justice 
S.V.S Rathore as nodal/compliance authority in this case as 
above mentioned violations are running under protection & 
collusion of biased UPPCB and OA. No.41/2020 & 94/2022 fo 
district Jalaun against the respondents is already being 
monitored by the committee.” 
  

 
2. The applicant has submitted that the Chief Secretary, Government 

of Uttar Pradesh issued order vide notification dated 02.01.2019, to 

establish Gaushalas in villages (Gram Panchayats) and in Urban Areas 

(Nagar Nigam/Palika/Panchayat) to solve the problem of stray cattle. 

Under the above said notification, Block Development Officer of each 

block is appointed as President of all Gaushalas/Nirashrit Ashray Sthals 

(Stray Cattle Shelter) running in the villages of the Block while District 

Magistrate is appointed as President for all Gaushalas/Nirashrit Ashray 

Sthals running in the District. In compliance with the above said 

notification, 370 Gaushalas have been set up in District Jalaun. The 

Gaushalas/Nirashrit Ashray Sthals are not following the Solid Waste 

Management Rules 2016, CPCB guidelines for the Environmental 

Management of Dairy Farms and Gaushalas, Manual on Management of 

Gaushalas by Indian Council for Agricultural Research (ICAR) and the 

Gaushalas/Nirashrit Ashray Sthals are being run in violation of the 

environmental norms, rules and regulations. Number of cattle kept in the 

Gaushalas/Nirashrit Ashray Sthals is higher than the capacity.   The 
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Gaushalas/Nirashrit Ashray Sthals are discharging cattle dung and 

waste water into the canals/drains leading to water clogging/water 

pollution/contamination of ground water. The Gaushalas/ Nirashrit 

Ashray Sthals do not have concrete floor and proper shelter to save the 

cattle from chilly winter and scorching summer.  The cows are kept in 

the open where the dung and urine lies scattered and there is no regular 

cleaning thereof due to which the cattle get diseases of the foot and the 

mouth which are spread from one livestock to another. Many livestock 

died inside these Gaushala/Nirashrit Ashray Sthals.  Proper fodder is not 

served to the cows/stray cattle. Parali of Paddy (stems of residual of 

crop), which is sometimes rotten, is used as fodder which is harmful for 

the health of the livestock. None of the Gaushalas/ Nirashrit Ashray 

Sthals has taken consent to operate from the concerned authorities 

under the Water (Prevention and Control of Pollution) Act, 1974 and the 

Air (Prevention and Control of Pollution) Act, 1981.  

 
3.  The applicant has further submitted that a complete ban was 

imposed on illegal slaughter houses and slaughtering of animals in the 

shops vide order dated 30.01.2014 passed by Hon’ble Supreme Court 

in Laxmi Narain Modi Vs. Union of India and others (Writ-C-

309/2003 with Writ 330/2001, 44/2004) and Order dated 

23.12.2014 passed by this Tribunal in O.A. No.339/2013 titled as 

Krishankant Singh Hoon and another Vs. Union of India and 

another,  but illegal slaughter houses are being run in urban areas and 

villages of entire district Jalaun and slaughtering of animals ruthlessly/ 

brutally and sale of the meat in violations of environmental norms is 

causing sever environmental pollution.   
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4.      We have heard learned Counsel for the applicant and gone through 

the relevant record.  The averments made in the petition raise 

substantial questions relating to environment arising out of the 

implementation of the enactments specified in Schedule-I to the National 

Green Tribunal Act, 2010  

 
5. Let notices be issued to the respondents requiring them to file their 

replies specifically responding to all material averments made in the 

application within one month.  

 
6. The applicant is directed to take requisite steps for service of 

notices on the respondents and file affidavit regarding the same by email 

at judicial-ngt@gov.in within seven days.   

 
7. At the same time, in view of the averments made in the application, 

we are  also of the considered view that the facts averred require due 

verification  and  also immediate remedial action by the concerned 

statutory authorities/governmental officials /agencies. Accordingly, we 

constitute Joint Committee comprising of representatives of CPCB, 

Principal Secretary of Animal Husbandry, Government of Uttar Pradesh, 

UPPCB, ICAR and National Dairy Development Board and direct the 

same to verify the factual position, look into the grievances of the 

applicant and take remedial action in accordance with law by following 

due process within one month from the date of receipt of a copy of this 

order.  In view of the importance of the matter involved and its 

ramifications, CPCB will be the Nodal Agency for coordination and 

compliance. Factual and action taken report may be furnished within two 

months by e-mail at judicial-ngt@gov.in preferably in the form of 

searchable PDF/OCR Support PDF and not in the form of Image PDF. 
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8. List for further consideration on 24.08.2022.  

 
9. A copy of this order, along with a copy of the application, be 

forwarded to the CPCB, Principal Secretary of Animal Husbandry, 

Government of Uttar Pradesh, UPPCB, ICAR and National Dairy 

Development Board by e-mail for compliance. 

 

 

 

Arun Kumar Tyagi, JM 
 

 
 

Dr. Afroz Ahmad, EM 
 
 

May 27, 2022 
Original Application No. 394/2022 
AG 
 
 

 

52


